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_ PRI}FACE
- THis edition of t}’i‘e Dzssnlutmn ~of . Muslim
Marriage Aet, 1939 :(8 of-'1939} as on the st April, 1890
Ceontaing the authorised  translation of the Act in
- Assamese ‘and the same was published in the Gazette of
- India, Extraordinary, part VI, Seection 1, No. 1, vol. 1
- dated 7th Septernber, 1990 on pages 14 to 16- =~ :

This authorigsed translation in - Assamese was pub-

- lishied under the AutBority of tHe President under clause
- {a)of section 2 of the Authoritative Texts {Central Laws)
 Act, 1973 and on sueh publication, it became the authori- -

s iatlve texts of the Act m Assamese

 New Delhi, V.S RAMADEVI
‘- Date 12-10-90 ' Secretary to the Govt. O:f anla
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